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Item No.08:-   
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 

 
(Through Video Conference) 

 
 

Original Application No. 19 of 2023(SZ) & 
I.A. N o. 51 of 2023(SZ) 

 
 

 

 
 
 

 

IN THE MATTER OF: 
 
 

Kotari Muralidhar Babu,  
Andhra Pradesh. 

…Applicant(s) 
Versus  

 
State of Andhra Pradesh, 
 Rep. by its Chief Secretary,  
Andhra Pradesh and Ors. 

...Respondent(s) 
 
 
 

Date of hearing: 22.08.2023. 
 
  

      

 

CORAM:      
 
 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 

 

 

 

 

For Applicant(s):    Mr. Sravan Kumar. 

          
 

For Respondent(s):           Mrs. Madhuri Donti Reddy for R1, R2, R4 to R7. 

    Mr. G.M. Syed Nurullah Sheriff for R3. 

    Mr. Vishranth represented 

    Mr. Gautam S Raman for R8. 
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ORDER 

 
 

 

1. Let notice be issued to the proposed parties through the Tribunal 

as well as privately. 

 

2. The SEIAA - Andhra Pradesh has filed the report even before the 

impleadment, but has made a staring statement that it had not 

issued any EC for mining in Survey Nos.87-1, 87- 2A, 88-2, 86-1A, 

88-4A, 88-4B, 65-5A, 65-5B, 68-2b, 95-2, 85-1A, 89-3B and 

adjoining agriculture lands in Kappaladoddi Village, Guntur 

Mandal, Krishna District of State of Andhra Pradesh. 

 

3. Even in the report of the Revenue Divisional Officer (RDO), it is 

mentioned that they have not only seized the vehicles and let 

them go off on payment of a negligible amount of fines which 

would not deter the violators from continuing their act.   

 

4. Hence, we direct the Department of Mines & Geology, SEIAA - 

Andhra Pradesh and also the Andhra Pradesh Pollution Control 

Board to file their individual reports regarding the action taken 

by them for the alleged violations mentioned in the application, 

including the levy of compensation, etc. 

 

5. Let the reports of the individuals also state what actions they 

have taken to stop such kind of illegal acts not only in the 

application mentioned areas but even in the other potential 

mining areas. 
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6. We regret to state that if no such actions from the appropriate 

authorities/officers are taken, we may have to take action against 

the individual officers who are failing in their duty. 

 

7. Post the matter on 05.10.2023. 
 

 

 

   

 

   
 Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
  
  Sd/- 

Dr. Satyagopal Korlapati, EM 
 

O.A. No.19/2023(SZ) & 
I.A. No.51/2023(SZ) 
22nd August, 2023. AD. 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
EFS&T Department – Notify the A.P. Pollution Control Board, Vijayawada as the 
Monitoring Agency to monitor compliance with the terms and conditions of 
Environmental and CRZ Clearance (s) granted by the SEIAA and DEIAA - 
Notification - Orders - Issued. 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT 

 G.O.MS.No. 120                                                       Dated: 01-11-2018.        
                      Read the following.  

From the Addl.PCCF (Central), MoEF&CC, GoI, Regional Office (South Eastern 
Zone), Chennai, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 
12.09.2017. 

&&& 

ORDER:  

 The following notification shall be published in an Extraordinary issue of the 
Andhra Pradesh Gazette; Dated.01.11.2018. 

NOTIFICATION 

 In pursuance of the Ministry of Environment, Forests & Climate Change, 
Letter F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 12.09.2017, 
the Governor of Andhra Pradesh hereby notify the Andhra Pradesh Pollution Control 
Board, Vijayawada as the Monitoring Agency to monitor compliance with the terms 
and conditions of Environmental and CRZ Clearance (s) granted by the State level 
Environment Impact Assessment Authority  and District level Environment Impact 
Assessment Authority  of Andhra Pradesh, with immediate effect.  

2.      The Member Secretary, Andhra Pradesh Pollution Control Board shall take 
further necessary action in the matter accordingly. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

                  G. ANANTHA RAMU 
PRINCIPAL SECRETARY TO GOVERNMENT 

 
To 
The Member Secretary, A.P. Pollution Control Board, Vijayawada 
The Member Secretary, SEIAA, O/o Andhra Pradesh Pollution Control Board 
All District Magistrate & Collectors in the State 
Copy to: 
The PS to  Minister for EFS&T 
The PS to Principal Secretary, EFS&T  
The Law (G) Department  
The MoEFS&CC, Regional Office (South Eastern Zone), 
  1st & 2nd Floor, HEPC Building No. 34, 
  Cathedral Garden Road, Nungam Bakkam, Chennai. 
 

//FORWARDED:: BY ORDER// 

SECTION OFFICER 
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4       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 14th March, 2017 

S.O. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (ii), vide number S.O. 1705(E), dated the 10th May, 2016, as required by sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of 

Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit 

of environmental clearance or changed the product mix without obtaining prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be 

affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification 

were made available to the public;   

2. And whereas, copies of the said notification were made available to the public on the 10th May, 2016;   

3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government.   

4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of 

the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the 

purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment 

pollution;  

5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions 

which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the 

Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions 

in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such 

directions; 

6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and 

27.06.2013 to establish a process for grant of environmental clearance to cases of violation. 

7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28th November, 2014 in W.P. (C ) 

No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the 

conditions laid down under Office Memorandum dated 12th December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal 

and unconstitutional and had further held that action for alleged violation would be an independent and separate 

proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against 

the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on 

its merits, independent of any proposed action for alleged violation of the environmental laws; 
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II (ii) 5

8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7th July, 2015 in Original 

Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated 

12th December, 2012 and 24th June, 2013 on the subject of consideration of proposals for Terms of Reference or 

Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act, 

1986 or Environment Impact Assessment Notification, 2006  Coastal Regulation Zone Notification, 2011 could not alter 

or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;  

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment 

Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant 

of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the 

production beyond the limit of environmental clearance or changed the product mix without obtaining prior 

environmental clearance; 

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting 

and improving the quality of the environment and abating environmental pollution that all entities not complying with 

environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in 

the environmental laws in expedient manner; 

11. And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects 

and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them 

unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the 

Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing 

adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is 

adequately compensated for; 

12. And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri 

village industrial pollution case), while delivering its judgment on 13th. February, 1996, analyzed all the relevant 

provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection) 

Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that …… section 3 of the Environment (Protection) Act, 

1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it 

deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5 

clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act. 

Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all 

such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment". 

The Central Government is empowered to take all measures and issue all such directions as are called for the above 

purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking 

remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the 

amount so recovered for carrying out remedial measures…….. Hon’ble Court has further observed that levy of costs 

required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive 

language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air 

Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for 

protecting and promoting the `environment', which expression has been defined in very wide and expansive terms in 

Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an 

industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the 

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be 
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6       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)]

looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter 

Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused 

by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”. 

13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause  (i) and clause 

(v) of sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 

5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or  

the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or 

both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by 

the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central 

Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment 

Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-  

(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment 

Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the 

construction work, or have undertaken expansion, modernization, and change in product- mix without prior 

environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects 

which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under 

sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental 

clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.   

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution 

Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate will be issued till the project is granted the environmental clearance. 

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-

section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been 

constructed at a site which under prevailing laws is permissible and expansion has been done which can be run 

sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the 

finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other 

actions under the law. 

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the 

projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact 

Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a 

specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and 

community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact 

assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage, 

preparation of remediation plan and natural and community resource augmentation plan shall be done by an 

environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory 

accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of 

Scientific and Industrial Research institution working in the field of environment.    

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan, 

comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological 

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.   
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II (ii) 7

(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan 

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification 

will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee 

shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of 

the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by 

regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.   

14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for 

environmental clearance under this notification and the project proponents can apply for environmental clearance under 

this notification only within six months from the date of this notification.   

[F. No. 22-116/2015-IA-III] 

MANOJ KUMAR SINGH, Jt. Secy. 

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.
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seiaa ap <seiaaap2023@gmail.com>

Fwd: The Hon’ble NGT, Chennai order dated 22.08.2023 in O.A.No.19 of 2023 –
Detailed report-requested - Reg.
4 messages

seiaa ap <seiaaap2023@gmail.com> Thu, Nov 16, 2023 at 11:28 AM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in, hopcblegal@gmail.com, rovja-ee1@appcb.gov.in
Cc: pvr_reddy59@yahoo.co.in, Chalapathi Rao Pasala <Chalapathipasala@gmail.com>

                                                                                                                     Court Case -Most Urgent
Sir,

 A case was filed in Hon’ble NGT in O.A.No.19 of 2023 in the matter Of kotari muralidhar babu
Versus The State of Andhra Pradesh and others against illegal sand mining without Environmental
Clearance (EC) and mining lease in Kappaladoddi Village, Guduru Mandal, Krishna District, State
of Andhra Pradesh.
         
 The Hon’ble NGT Chennai directed the SEIAA, A.P as follows:
 
         “Hence, we direct the Department of Mines & Geology, SEIAA - Andhra Pradesh and also the
Andhra Pradesh Pollution Control Board to file their individual reports regarding the action taken
by them for the alleged violations mentioned in the application, including the levy of compensation,
etc”.  

 
 In this regard it is to inform that, the MoEF & CC, New Delhi issued S.O. 804(E), dated 14.03.2017
&  OM dated 07.07.2021  , wherein it was directed  State Pollution Control Board to take
action against the project proponent on violation cases.
 
 
Further the EFS&T department issued G.O.Ms.120 dated 01.11.2018 to APPCB as the Monitoring
Agency to monitor compliance with the terms and conditions of Environmental Clearance (s)
granted by the State level Environment Impact Assessment Authority

 
In view of the above the Member Secretary APPCB is requested to furnish a detailed report on
O.A.No.19 of 2023 so as to submit the report to Hon’ble NGT Chennai. 

The case is listed on 20.11.2023
 
 
This may be treated as most urgent. 

with regards 
For SEIAA,A.P.

---------- Forwarded message ---------
From: seiaa ap <seiaaap2023@gmail.com>
Date: Wed, Oct 11, 2023 at 4:05 PM
Subject: The Hon’ble NGT, Chennai order dated 22.08.2023 in O.A.No.19 of 2022 –Detailed report-requested - Reg.
To: <pa-ms@appcb.gov.in>, <chiefengineer@appcb.gov.in>
Cc: <pvr_reddy59@yahoo.co.in>, Chalapathi Rao Pasala <Chalapathipasala@gmail.com>, <hopcblegal@gmail.com>

    Sir,

      A case was filed in Hon’ble NGT in O.A.No.19 of 2023 in the matter Of kotari muralidhar babu
Versus The State of Andhra Pradesh and others against illegal sand mining without Environmental
Clearance (EC) and mining lease in Kappaladoddi Village, Guduru Mandal, Krishna District, State
of Andhra Pradesh.
         
          The Hon’ble NGT Chennai directed the SEIAA, A.P as follows:
 

30/04/2024, 18:53 Gmail - Fwd: The Hon’ble NGT, Chennai order dated 22.08.2023 in O.A.No.19 of 2023 –Detailed report-requested - Reg.
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         “Hence, we direct the Department of Mines & Geology, SEIAA - Andhra Pradesh and also the
Andhra Pradesh Pollution Control Board to file their individual reports regarding the action taken
by them for the alleged violations mentioned in the application, including the levy of compensation,
etc”.  

 
                   In this regard it is to inform that, the MoEF & CC, New Delhi  issued S.O. 804(E), dated
14.03.2017 & OM dated 07.07.2021 , wherein it was directed State Pollution Control Board to take
action against the project proponent on violation cases.
 
 
             Further the EFS&T department issued G.O.Ms.120 dated 01.11.2018 to APPCB  as the
Monitoring Agency to monitor compliance with the terms and conditions of Environmental
Clearance (s) granted by the State level Environment Impact Assessment Authority

 
            In view of the above the Member Secretary APPCB is requested to furnish detailed report on
O.A.No.19 of 2023 so as to submit the report to Hon’ble NGT Chennai. 
The case listed on 20.11.2023
 
 
   This may be treated as most urgent. 

with regards 
For SEIAA,A.P.

3 attachments

Court order 19 of 2023.pdf
528K

OA 19 of 2023- reminder letter to PCB.pdf
736K

O A No19 of 2023-letter to PCB.pdf
696K

seiaa ap <seiaaap2023@gmail.com> Sat, Apr 20, 2024 at 1:19 PM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>, hopcblegal@gmail.com

                                                           Reminder- Most Urgent- Court case
Sir,

Your attention is requested at trailing mail  dt.11.10.2023, 16.11.2023 and letter dated 17.11.2023 addressed by SEIAA
(Copy enclosed), requesting APPCB to submit a detailed report in O.A.No. 19 of 2023 as per the S.O.804(E), dated
14.03.2017 issued by MoEF & CC. However, the report is not yet received from the APPCB.

In view of the above it is once again requested to submit the report so as to submit the same to Hon'ble NGT, Chennai  as
the case is listed on 02.05.2024

With regards,
For SEIAA, A.P.

[Quoted text hidden]

4 attachments

Court order 19 of 2023.pdf
528K

OA 19 of 2023- reminder letter to PCB.pdf
736K

O A No19 of 2023-letter to PCB.pdf
696K

Letter dated 17.11.2023.pdf
759K

seiaa ap <seiaaap2023@gmail.com> Tue, Apr 23, 2024 at 7:00 PM
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To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>, hopcblegal@gmail.com

                                                         Reminder- Most Urgent- Court case
Sir,

Your attention is requested at trailing mail  dt.11.10.2023, 16.11.2023 and letter dated 17.11.2023 addressed by SEIAA
(Copy enclosed), requesting APPCB to submit a detailed report in O.A.No. 19 of 2023 as per the S.O.804(E), dated
14.03.2017 issued by MoEF & CC. However, the report is not yet received from the APPCB.

In view of the above it is once again requested to submit the action taken report so as to submit the same to Hon'ble NGT,
Chennai  as the case is listed on 02.05.2024

With regards,
For SEIAA, A.P.

---------- Forwarded message ---------
From: seiaa ap <seiaaap2023@gmail.com>
Date: Sat, Apr 20, 2024 at 1:19 PM
Subject: Fwd: The Hon’ble NGT, Chennai order dated 22.08.2023 in O.A.No.19 of 2023 –Detailed report-requested - Reg.
To: <pa-ms@appcb.gov.in>, <chiefengineer@appcb.gov.in>
Cc: <pvr_reddy59@yahoo.co.in>, Sri Saravanan <srisaravanan123@gmail.com>, <hopcblegal@gmail.com>

                                                           Reminder- Most Urgent- Court case
Sir,

Your attention is requested at trailing mail  dt.11.10.2023, 16.11.2023 and letter dated 17.11.2023 addressed by SEIAA
(Copy enclosed), requesting APPCB to submit a detailed report in O.A.No. 19 of 2023 as per the S.O.804(E), dated
14.03.2017 issued by MoEF & CC. However, the report is not yet received from the APPCB.

In view of the above,  it is once again requested to submit the report so as to submit the same to Hon'ble NGT, Chennai 
as the case is listed on 02.05.2024
[Quoted text hidden]
[Quoted text hidden]

5 attachments

Court order 19 of 2023.pdf
528K

OA 19 of 2023- reminder letter to PCB.pdf
736K

O A No19 of 2023-letter to PCB.pdf
696K

Letter dated 17.11.2023.pdf
759K

Court order dated. 01.04.2024.pdf
522K

seiaa ap <seiaaap2023@gmail.com> Mon, Apr 29, 2024 at 3:00 PM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>, hopcblegal@gmail.com

                                                                                                 Reminder- Most Urgent- Court case
Sir,

Your attention is requested at trailing mails  dt.11.10.2023, 16.11.2023, 20.04.2024, 23.04.2024 and letters dated
16.10.2023, 07.11.2023, 17.11.2023, addressed by SEIAA (Copy enclosed), requesting APPCB to submit a detailed
report in O.A.No. 19 of 2023 as per the S.O.804(E), dated 14.03.2017 issued by MoEF & CC. However, the report is not
yet received from the APPCB.

In view of the above,  it is once again requested to submit the action taken report in O.A.No. 19 of 2023 as per the
S.O.804(E), dated 14.03.2017 issued by MoEF & CC so as to submit the same to Hon'ble NGT, Chennai  as the case is
listed on 02.05.2024
[Quoted text hidden]
[Quoted text hidden]

5 attachments

Court order 19 of 2023.pdf
528K

OA 19 of 2023- reminder letter to PCB.pdf
736K
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Letter dated 17.11.2023.pdf
759K

Court order dated. 01.04.2024.pdf
522K
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seiaa ap <seiaaap2023@gmail.com>

Fwd: SEIAA,A.P- The Hon’ble NGT, Chennai order dated 22.08.2023 in O.A.No.19 of
2023 –Present Statues and action taken report-requested - Reg.
3 messages

seiaa ap <seiaaap2023@gmail.com> Wed, Apr 24, 2024 at 6:47 PM
To: dmgap@ap.gov.in, directormines@yahoo.co.in
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>

Sir,

Your attention is requested at trailing mail  dt.17.11.2023 and letter dated 17.11.2023 addressed by SEIAA
(Copy enclosed), requesting Director,   Mines and Geology Department to submit a detailed report
in O.A.No. 19 of 2023 as per the Hon'ble NGT directions dated 22.08.2023. In this connection the SEIAA
report dated 30.11.2023  wherein it was informed that as per the physical observations of the alleged area,
there are two old abundant worked pits were noticed in the subject area with water logged conditions. The
village surveyor has reported that one pit covered in Sy.No.87/2A1a,1b,1c,87-2A2,87-2A5, 87-2A6a, 87-
2A6b, 87-2A6c, 87-2A4, 87-2A3 & 86-1A and another pit covered in Sy.No.88/2B1,2B2,2B3 of
kappaladoddi village, Gudur Mandal, Krishna District. The pit-1 covered area over an extent Ac 8.40 cents &
Pit-2 covered area for an extent of  0.40 Acrs and it is not possible to assess the quantity excavated in the said
area and also reported that after receding the water in the pits the quantity will be accessed..
 
In view of the above, the Director Department of Mines and Geology is requested to furnish action taken
report duly mentioning present status in O.A.No.19 of 2023 O.A.No.19 of 2023 so as to submit to Hon’ble
NGT Chennai, as this case is listed on 02.05.2024.
 
This may be treated as most urgent. 
 
With regards,
For SEIAA, A.P.

---------- Forwarded message ---------
From: seiaa ap <seiaaap2023@gmail.com>
Date: Fri, Nov 17, 2023 at 3:48 PM
Subject: SEIAA,A.P- The Hon’ble NGT, Chennai order dated 22.08.2023 in O.A.No.19 of 2023 –Detailed report-requested
- Reg.
To: <dmgap@ap.gov.in>, <directormines@yahoo.co.in>
Cc: <pvr_reddy59@yahoo.co.in>, Chalapathi Rao Pasala <Chalapathipasala@gmail.com>

Sir,

A case was filed in Hon’ble NGT in O.A.No.19 of 2023  in the  matter Of kotari muralidhar babu
Versus The State of Andhra Pradesh and others against illegal sand mining without Environmental
Clearance (EC) and mining lease in Kappaladoddi Village, Guduru Mandal, Krishna District, State
of Andhra Pradesh.
         
 The Hon’ble NGT Chennai directed the SEIAA, A.P as follows:
 
         “Hence, we direct the Department of Mines & Geology, SEIAA - Andhra Pradesh and also the
Andhra Pradesh Pollution Control Board to file their individual reports regarding the action taken
by them for the alleged violations mentioned in the application, including the levy of compensation,
etc”.

In view of the above, the Director, Department of Mines and Geology is requested to furnish an
action  taken report duly mentioning present status in O.A.No.19 of 2023(SZ)  so as to submit in
Hon'ble NGT, Chennai.

with regards,
For SEIAA, A.P
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OA 19 of 2023 letter to DMG.pdf
442K

seiaa ap <seiaaap2023@gmail.com> Fri, Apr 26, 2024 at 4:23 PM
To: dmgap@ap.gov.in, directormines@yahoo.co.in
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>

Sir,

Your attention is requested at trailing mail  dt.17.11.2023, 24.04.2024 and letter dated 17.11.2023 addressed
by SEIAA (Copy enclosed), requesting Director,  Mines and Geology Department to submit a detailed report
in O.A.No. 19 of 2023 as per the Hon'ble NGT directions dated 22.08.2023. In this connection the SEIAA
report dated 30.11.2023  wherein it was informed that as per the physical observations of the alleged area,
there are two old abundant worked pits were noticed in the subject area with water logged conditions. The
village surveyor has reported that one pit covered in Sy.No.87/2A1a,1b,1c,87-2A2,87-2A5, 87-2A6a, 87-
2A6b, 87-2A6c, 87-2A4, 87-2A3 & 86-1A and another pit covered in Sy.No.88/2B1,2B2,2B3 of
kappaladoddi village, Gudur Mandal, Krishna District. The pit-1 covered area over an extent Ac 8.40 cents &
Pit-2 covered area for an extent of  0.40 Acrs and it is not possible to assess the quantity excavated in the said
area and also reported that after receding the water in the pits the quantity will be accessed..
 
In view of the above, the SEIAA addressed a letter to   the Director Department of Mines and Geology on
26.04.2024 is requested  to furnish action taken report duly mentioning present status in O.A.No.19 of
2023 O.A.No.19 of 2023 so as to submit to Hon’ble NGT Chennai, as this case is listed on 02.05.2024.

with regards,
For SEIAA, A.P

[Quoted text hidden]

2 attachments

OA 19 of 2023 letter to DMG.pdf
442K

DMG letter- 26.04.2024.pdf
559K

seiaa ap <seiaaap2023@gmail.com> Mon, Apr 29, 2024 at 5:21 PM
To: dmgap@ap.gov.in, directormines@yahoo.co.in
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>

Sir,

Your attention is requested at trailing mail  dt.17.11.2023, 24.04.2024, 26.04.2024 and letter dated
17.11.2023, 26.04.2024 addressed by SEIAA (Copy enclosed), requesting Director,  Mines and Geology
Department to submit a detailed report in O.A.No. 19 of 2023 as per the Hon'ble NGT directions dated
22.08.2023.

In view of the above, it is once again requested to furnish action taken report duly mentioning present status
in O.A.No.19 of 2023 O.A.No.19 of 2023 so as to submit to Hon’ble NGT Chennai, as this case is listed on
02.05.2024.

with regards
[Quoted text hidden]

2 attachments

OA 19 of 2023 letter to DMG.pdf
442K

DMG letter- 26.04.2024.pdf
559K
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From

GOVERNMENT OF ANDHRA PRADESH
DEPARTilENT OF i,lINES AND GEOLOGY: IBRAHIITTpATNAH

To

V.G.Venkata Reddy,
Director of Mines and Geology,
5s Floor, 'B' Block,
Sri Anjaneya Towers,
Ibrahimpatnam, NTR District.
Andhra Pradesh

The Member - Secretary,
SEIAA,
D.No.33-26-14 D/2, Near Sunrise
Hospital, Pushpa Hotel Center,
Chalama Vari Street, Kasthuribai Pet,
Vijayawada - 520 010.

Letter No. 1863/D6-NGT/2023, Date:3o.11.2023
Sir,

Sub:- Mines & Minerals - The Hon'ble National Green Tribunal (NGT),
South Zone, Chennai has issued following order in O.A, No
L9 of 2023(SZ) & IA No.51 ot 2023(SZ)- filed by Sri KotariMuralidhar
Babu with regard to illegal mining of soil & Sand in Sy,No.87-1, 87l2A,
88-2, 86-1A, 88/4A, Bg/48,65-5A, 65-58,68-2B, 95-2,95-14, 89-38,
in Kappaladoddi Village, Guduru Mandal, Krishna District -Report
called for - Copy of Report submitted - Regarding.

Ref: 1. NGT O.A.No.19 of 2023(SZ) & IA No.51 of 2023(SZ) filed by Sri
Kotari Mualidhar Babu before the Hon'ble National Green Tribunal
(NGT), Southern Bench, Chennai.

2. This office Lr. No. 1863/D6-NGT/2023, Dt:26. 10.2023.
3. Letter No:6/SEIAA/AP/Geq/2OI6-243, Dti L7.LL.2023 from the

Member Secretary, SEIAA, AP
*:l,i rl. {(

I invite kind attention to the subject and references cited, through the
reference 3'd cited, the Member Secretary, SEIAA, A.P., has informed that the
Hon'ble NGT has passed orders on 22.08.2023 in the O.A.No.19 of 2023 directing
the SEIAA, A.P. as follows:

"Hence, we direct the Department of Mines & Geology, SEIAA-
Andhra Pradesh and also Andhra Pradesh Pollution Control
Board to file their individual reports regarding the adion taken
by them for the Alleged violations mentioned in the application,
including the levy of compensation, etc,,"

Finally, requested this office to furnish detailed report on O,A,No.19 of 2023
so as to submit the same to the Hon'ble NGT, Chennai. The case is listed on
20.LL.2023.

Further it is submitted that, through the reference 2nd cited, this office has
submitted Preliminary report to the Advocate, Standing Council, Hon'ble NGT,
Chennai and requested to apprise the facts to Hon'ble NGT, Chennai and seek time
to submit final report.

In view of the above, a copy of said report is herewith enclosed for taking
further necessary action in the matter.

Yours faithfully,
Encl : As above. Sd/- P.RA,A BABU

For DIRECTOR OF MINES & GEOLOGY

// Attested ll

AJ s-4% 6{
MINERAL REVENUE OFFICER

M
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GOVERI{ilEilT OF ATTOilNA PRADESHDEpARrilEr{r oF ilu{Es Ar{D GEoaoci,-rililiruparxeu
fo

V.G.Venkata Reddy,
Director of Mines and Geology,
5h Floor, 'B' Block,
Sri Anjaneya Towers,
Ibrahimpatnam, t{TR District.
Andhra Pradesh

From

Madam,

Mrs, Maduri Donti Reddv.
Advocate,
Standing Council,
Hon'ble Nataonal Gr€Gn Tribunal,
Chennai - 600 094.

subl- Mines & Minerals - The Hon'bre Nationar Green Tribunar (NGT),south zorc, chennai has issued rorrowing- orde."'ii.,'"b.e. No19 0f 2023(Sz) &.rA.No.51 0f 2023(sZ)_ nrei uv iri'xoiaritt'urarionar
Babu tryith Tq:IqIg iilesat minins or:l,lg $;dlh si.;,;:d)'_1, attu,8B-2, 86-1A, ??!1!! BB14F, 6s_iA, 6s-s8,68-aa;'sslJ,-di_rA, sg-ra,in KailFaradoddi viilage, Gucturu u'anoat, krilh'l; oistrili--nieffnrnary
Report Submitted _ Regarding.

Ref: 1. NGT O.A.No-.I9 qf 2O23(SZ) & IA No.S1 of 2023(SZ) filert by SriKotari Muaridhar Babu before the Honbre Naiion;'aci;ri rribunar(NGT), Southern Bench, Chennai.
2. DF'&G, Jvl-efto I{o.18631D6/2A23, dt.06,02.2023, dt.07.03.2023,

dt.05.05.2023 & dr. 19.05.2023.
3. DM&GO, Krishna fetter No: 359'lLokayuktal.O23 Dt. .fi.ZOZ3

received an C5.1C.2023

I invite kind attention ao .,n"*JilJo and references cited. Through therefercnce is cited, the Hon'bre Nationar erlen rrinunit iN6rt, sil;'zone, cr,ennaihas issued order in o.A. 19 of 2023(sZ) & rA No.51 
"r 

ioz{'szi n].0 
-bv'bri 

rotariMuralidhar Babu with teqrg.!o ifiegir mining of sgil & sano'intv.no.il-t,8tr2A,
.8.8-2, . B.o-1Ar ,89/4A, gel+g, os+l, oi:sii,68-28, gs-z, 85-1A, 8e_3B, inKappaladoddi Village, Guduru Mandal, Krishna District.

In response to this.offt.ce {riemo.2nd cited, the District Mines & Georogy officer,Machilipatnam, Krishna District has submitted report vide .erererrcJs;iiEd, statinjlhat as @r the Erstwhile office of the ADM&G, vijayaryada sri Battina ttariram has
!te9_ a compraint in Spandana petition viie NorysR*KRl2oirorossor,
Dt,09.01-2023 0n iltegat excsvatioa afid $ansportafion of mo.rurr1iersa[rlMa$i in
Kappaladhoddi Village, Guduru Mandal, Krishna District.

The District Mines & Gology officer, Krishna has reported that the Tahsitdar,
Guduru addressed a letter to the DM&Gof Machilipatnam ,ids tette.
Ns.Rc.A/1312023, Dt,11.0r,,2023 stating that in response io the said spandana
Petition filed before the collector & District migistrate, Machilipatnam, ure i,let anc
vRO of Kappaladoddi villa_ge- have conducted lnguiry in the matter'and reported
that the land in sy.no.g8/281 an extent of 0.45 cents be,ongs to smt Balla
Krishnakumari and land in sy.No.ggl282 an extent of 0.45 cen6 bebngs to Sr;
P.Ksndaiah, Iil the said lands during the night tirnes without getting pe-rmission
from the competent authorities illegally excavating the earth and trarisporting the
same through vehicles and on 10.01.2023 two vehicles were seized and handed
over to Tahsildar office. An amount of Rs.5,000./- was collected as penalty and
released the said vehicles. Finally, the Tahsildar has informed that in the above said
lands illegal excavaHons were going on during the ntght times and requested to
take action as per the procedure.

Further the DM&GO, Machilipatnam has reported that the Royalty inspector,
O/o then ADM&G, Vijayawada has inspected the alleged illegal excavation and
transportation of SoiUSand areas on 10.01.2023 and submitted report stating that
on physical verificntion, it is noHced that two pits were excavated with a ramp for
the movem€nt of vehlcles ls noticed and also that without p€rmtsslon from Mtning &
Geology Department, the excavations were made for the extraction of Busaka./Soil
reCently by uSing heavy maChinery like PodainlExcavator, etc. Basing on the report

of the Tahs.ildar, measurements were taken. The details are given below;26
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SI.No L€ngth in Mts Width in Mts Height in Mts Volume in Cum
1 13 9102
z 35 25 1750

Total volume 2660

-_ -_-thgrefore, the thgq _ADFIG, Vijayawada has issued show cause NoticeNo'3590/vigl2023, Dt' 10,01.2023 to ttre tano owners ,,e. srnt Balra KrishnaKumari, Wo Arjun, Uo Kggoatdhoddi vifiage, Guduru uanoii a sri piiiaiagrorula
{:o$aiah s/o Ekobtlu fl,/o chinna Aakuhminnadu virLg", cior*:la"rol1, i<rirr,""district to explain the reason as to why action should 

-not 
oe-iniuateJiilin.t tt.illesal excavation and ttllpgrtgligl of Morrum/Busaka/Matri roi i qiintiry or2660cums in Sy,No. &BIZBL I qB{28_2 of KappatdhodOi'viuaSe,-euOuiJ-iuanaat,

Krishna District over an extent of Ac.0.45,cts'Ei Ac.0.45.cts u-nd.ieure zo tzi orAPMMC Rules, 1966 and also directed to submit documentary evidence for the saidquantity 
-within 15 days from the receipt of the notice. But, no repry his beenreceived from their end by the then ADM&G, ViJayawada.

Further, the then ADM&G, vuayawada issued Demand Notice No.
I90lvig/2023, Dl. 25,02.2023 in favoui of Smt BaIa Krishna Xrmari, Wio a,:un,Rlo Kappatdhoddi Vtllage, Guduru Mandal & Sri pillanagrovula Kondaiafr S/l *oUnuR/o chinna Aakulamannadu village, Guduru Manial, Krishna oisirict- ittegat

excavation_and rransportation of Morrum/Busaka/Matti for a euantity of 2660cums
in sy.No. 88129 or Kappaldtoddi vilrage, Guduru Mandal, Krisina oiltri.ioi."cting
to pay Normal seigniorage Fee arong with 10 times penalty as oetaitec neiow:

Total in Rs.

Further it was reported that the defaulters have neither subrnitted
explanation nor paid any amount with regard to the above said demand notice.

As the matter stood thus, sri Kotari Muraridhar Babu has filed oA.No.19 of
2o23tsz) & IA No.51 af 2023(sz) dated 28.01.2023 before the Hon,bte NGT with
fA!!U t9_itegal mining ol lol A Sand in Sy.No.B7-I, BtlzA, B8-2,86-1A, 8g/4A,
88/4?,65-54, 65-58,68'28, 95-2, B5-IA, 89-38, in Kappatadoddi Village,'Guduru
Mandal, Krishna District.

In response to the instructions of the DDM&G, vijayawada, the Royalty
Inspector & surveyor of then olo ADM&G, vijayawada aicompanied the Mandal
surveyor, and village Rev-e_nue officer, Kappatadoddi has been proceeded to inspect
the said area on 14.03.2023 in connection rvith oA No.19 of 2023(sz) & IA No, s1of 2023 (sZ), Dt:28.01.2023 and reported that Geologically thi aioiesaid area
covers the floodplain and surroundings of the River xrishni. rhe Geographica,
features present in the area were floodplains, Delta lands, and undulated ierrains.
The maximum elevation of the area is +4 Mts. Th€ area covers the soils of alluvial,
black cotton soil, sand, sandy clays, etc,

_ _ Further reported that the joint insp€ction team identified the boundaries ofq",1.511-o.-87-1, 8712A, Y:?,86-1A, BB/4A, 88-48, 65-5A, 65:48,-Oe-ld, gS-2,
85-14, 89-38 of Kappatadoddi vi[age, Guduru Mandar, xrisrrni oii*t&ino arsoidentified two ord worked pit$ of soil/ Busaka one (1) in sv.No. al-inlal'ru, rc,87-2AL a7-2(st B7-zA6a, g.t_-zA6b, 87_ z\6c, az-iA4, ai_zAg, 

"nd'-dd-rn 
anoanother one is in sy.No.88/281.282, &.283 of xappitaooooi-icioioin-g to tnerevenue records. The Mandal surveyor and viilage Revenue omcer ruiniineo $redetails of the land owne6. The surveyor has iaken the measu;e;;nt" or $,.gxcayated areas, but he is unable to est,mate the quantity of excavatid materietsoil/Busaka(Mixing of soil and sand) rrue to the area is under water ioqqed. nnerreceding the water in the pib the guantity of soit I Busaka / Earth;ll UdE*mateOin the excavated two worked pits. The Joiat inspection was'concruoeo iv ti-r.,ng tt.above decision.

Morrum/Bu
saka

Quantlty in
tt3

Consideratl
on Fee in
Rs,

DMF
(30% on
N.S.Fee)

Merit
(2% on
trr.S.Fee)

i l0 tlmes
penalty in
Rs,

1 2560 1,L9,7001- 1,19,700/- 1197000/- t4,74,7A4/-

,.) ..

35

2

s.
No

Normal
Seigniorage
Fee in Rs,

35,91O/- t 2394/-
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3

The Hon'ble NGT rnade. orders on Z2.OA.2AZ3 tn O.A.No.19/2023(SZ) &I'A'No'51/2023(sz) directing the Departm"r,t'-oi'nin", and Georogy to flre theirindividual reports resarding the "..[, iilu" i, ,t'", ior-trc lilE6"i rior"tion.mentioned in .the apprication inctuoins tn" 
-lirv-Ir 

compensation etc. The same iscommunrcated bv the Environmentar Engineer, aipce,-vuayirioi-"i$,'i i"qr"rtto take immediate nec€ssary action rJr stobpac.e ef iilegar mining activity atKappaladoddi(v), Gudur (M), Krishna orrt.i.{'"nl rcquested to submit detairedreport to tevv of Environmentar compensation recl to-uri 
"p"r"-tori 

#'ir,J nrcg"tmining units.

_eccordingly, the area in Sy.No.g7-1 , g7lZA, gg_2, g6_1A, gg/4A, gg/48,65_
5A,.65-58,68-28, 95-2, 85-1A, 89-38, in Kapparadoaoi virr"d",tudlni'r.ranaar,
Krishna District has been inspected by the 

'Technical 
star -or' 

District Mines &Geology oficer, Machllipatnam on 14.09.2023 ryith regard to a pefltion ffled oefore
Hon'ble NGT vide o,A,No.t9/2a23 by sri Kotarf Murafidhara Babu on ruegar
excavation and transgortation of Earth(Soil) in the subject area and reported that
the locatlon is situated approximately one kilometer distance on the north-east of
Kappaladoddi Village and it is acce$ible year-round via cart track. Geographically,
the alleged area coverc the Krishna River ffoodplain and its surroundingi. flood
plalns, delta lands, and undulating terrains were the morphological featuies found
in the area. The reglon's highest point is +4 Mts. The region is covered in alluvial,
black cotton, sandy clay, etc. soil.

Further it was !€ported that, the representawe of the petitioner has shown
the alleged area and as per the physical observation there are two old abundant
worked plts were noticed in the subject area with water logged conditlon. The
village surveyor has reported that one pit covered in Sy.No.8/2A1a, 1b,1c, 87-
2A2,87-2A5, 87-2A@,87-2A6b, 87-2AOc,87-2A4, 87-2A3 & 86-1A and another pit
covered in Sy.No,88i/281,282,&283 of Kappaladoddi Vlllage, Guduru Mandal,
Krishna District. The pit-1 covered area over an extent Ac 8.40cents & pit-2
covered area for an extent of 0.40 Acrs, it is not possible to assess the quantlty
excavated in the said area and also reported that after receding the water in the
pits the quantity will be aeeessed.

At the time of inspection, the representative of the petitioner Sri Kotaru
Srinivasa Babu has informed that Sri Karumanchi Kameswara Rao, Rayavaram

village & Sri Arepalli Rajinikanth, Uyyuru had excavated Soil in the subJect area.

As per records of the then ADM&G, Vuayawada the subject area belongs to
the following pattadars.

Pit -1

sl.
No

Sy. No
Actual extent

ln Acres

Excavated
plt covered
extent in

acres

Name of the Land Owner/Pattadar

t 87-zALa 0.51 0.4 Balla Suvarna, Wo vasantha Rao

2 0.51 0.4 Balla Ramachandra Rao

3 87-2A1c 0.5 0.41 Balla Sarojini
4 87-zpz 0.5 Balla Rajamma
5 87-2A5 0.6 0.5 Bethala lyothi
6 87-2A6a o.52 0.52 B€thala Rajya Lakshmi
7 87-2A6b 0.67 0.67 Balla Nirmala
8 87-2A6c 0.5 0.5 GomathotiAnasuya
9 87-2p.4 1.01 0.9 Nandyala satyanarayana
10 87-?43 L.07 t.07 KotariPrasada Rao

11 86-1A 5.92 0.65 BusamAqastaiah
L2 86-14 5.92 1.6 KarumanchiKameswara Rao

13 86-14 5.92 0,3 Sammeta Apama
Total Excavated Extent 8.41 Acres

87-2A1b

0.5
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Finalry' the District Mines & Georogy officer, Machiripatnam, Krishna Districthas reported that the exact depth ;;;;Hi,ryixcavated and transported wi, bearrived after recedino or 
_tne 

wjter;ilh:";il.;; urro ."portJo-i[riiill"_r,"gthe excavated guanulies necessary .aio, irlr-0" iiitiateo on the defaurters.
In view of the ab.ys,..it is requested the Standing Council, Hontle NGT,chennai to kindrv appraise.the ;u"r;:-ri,o*rii. to the Hon,bre Nationar GreenIriDunat, chennai and seek time oiitliaii'""'i["tn to submit finar report.

yours faithfullv.
_- sd/- v.G.vENKATA iieoov
DIRECTOR OF MINES & GEOLOGY

Encll Report of the DM&GO, Machilipatnam.

TTESTED //

RECT N,L
lv$'

st.
No

Sy.No
Actual
extent in
Acres tn

Excavated pit
covered
extent
acres

Name of
Owner/pattadar

the Land

1 88-281 0.45 0.30 KrishBa la Kna Uman2 88-282 0.45 0.38 Pi llana rovu aKonda ah3 88-283 0.45 0.38 Bethala KumariTota Exca ated Extent 1.06

::4::
Pit -2
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6, \1537?
GIOYETI{}IEfI" Of AilDHNA PNADESH

ocpARTltErT ('f ilIItES exo cgotoev

TO

f_li, 0 i oct

\.."\-,.---

?v.1

From:

5ir,

Ref:

Encl: As above.

T.XoMa Reddy.,
District Mines & Geotogy OfrIcer(F.A.C),
Krishna District, Machiligatnam.

The Director of Mines ani
Ibrahimpatnam.

LctEr l{o.3590 llokavuktr/ 2O23 Dt.. 1O.2O23.

Sub: Mines and Quarnes - Court cases - NGT OA.No.19 of 202 sz &tA
No.51 of 2023(sz filed by Sri (ota ura r

b

UW
to a min ng soil & Sand in Sy.No.87-1. 8712A, 88-2, 86-1A,
88/4A, 88/48, 65-5A, 65-58,68-28, 95-2, 85-1A,89-38, in
Kappaladoddi Village, Guduru Mandal, Krishna District - Detaited
report called for - Submitted - Reg.

Memo No.1863/D6/2023,
dt.05.05.2023 &dt.19.05.2023 of

dt. 06.02.2023,dt.07.03.2023,
the Director of Mines and

- Geology, lbrahimpatmm.

I invite kind attention to the subject and refurence cited and submit that

the Director of ttines and Geology, Ibrahimpatnam directed the undersigned to

submit detailed report on OA.No.19 of 2023(SZ) & IA No.51 of 2023(SZ) filed by

filed by Sri KotariMuralidhar Eabu with regard to illegal mining of soil & Sand in

Sy.No.87-1, 842A,88-2,86-1A, 88/4A, 88/48, 65-5A, 65-58.68-28, 95-2, 85-

1A, 89-38, in Kappaladoddi Village, Guduru Mandal, Krishna Dastrict.

In view of the above, I am here with enclosing the report for bvor of

information and for taking necessary action in the matter.

Yours faithfully,

8.Q,o" fl
District Flines arld

etu.trtr
Geology Officer,

0" Krishna District, Mschilipatnam.

rega rd
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Rcport $ubmlttcd to thr Dir.ctar o, lrfor€ rnd Gcoroev, tbrahirnprtnam
on the t{cr oA.ro.le of 2ozr(sz} & ra l{o.sr of 202:t(sil, aeti uy srixotarilluralidhrr Babu witt regord to ilLg.l mining of soil g sana in
Sy.Tfo.E7-l, lB71?!., B-2, S6-fA, es/4lL, *14A, CS-S+ 65_58,6S-28,
95-2, E5-14" 89-38, in XBppstrdoddi Vlll.gc, Guduru ta.ndal, Xrl5hn.
Dlrtrlct

*t*

It is submitted that the Director of Mines & Geology, Ibrahimpatnam has called
for a detailed report on the aforesaid subject matter to this ofrice,

In this connection it is submitted that as per the Erstwhile office of the ADt'i&G,
Vijayawada Sri Battina Hariram's complaint filed Spandana petiflon No:
YSR#KRI20230109861, Dt.09.01.2023 on illegat excavation and transportation
of Morrum/Busaka/Matti in Kappaladhoddi Village, Guduru Mandal, Krishna
District.

It is submitted that the Tahsildar, Guduru vide his Letter No.Rc.A/13/2023,
Ot.11.01.2023 informed the then ADM&G, ViJayawada that the Village Revenue
officer, Kappladhoddi stopped two vehicles i.e,, one tipper & one Tractor loaded
with Soll,/Busaka and he asked where you loaded the vehicles and to shor
permissions obtained from the Government authorities. Then they replied th.t
they didn't know and they requested hlm to give them one chance. After that
the Tahsildar, Guduru collected the s€igniorage fee Rs.5000/- from the 1lpper &
Tractor for illicit transportation of Soi,/ Busaka. In this connection, they informed
that the illicit excavation doing to an extent Ac.0.45.cents& Ac.0.45.Cents in
Sy.No. 88/281 & 88-282 of Kappaladhoddi Village, Guduru Flandal, Krishna
District. The lands belong to Smt Balla Krishna Kvmari, Wlo Aiun, Rto
Kappaldho<ldi Village, Guduru Mandal & Sri PillanagrowlaKondaiah S/o Ekobhu
R/o ChinnaAakulamannadu Village, Guduru Mandal, Krishna district. This
ercavation and transportation of Mattl,/SoiuBusaka go on at night time,

It is submitted that the Royalty inspector, O/o then ADM&G, Vijayawada on
10.01.2023 has inspected the alleged illegal excavation and transportation of
SoiyBusaka areas and submitted the report. 'On physical verification, it is

noticed that two pits were excavated with a ramp for the movement of vehicles
is noti€ed. Further, it is observed that the excavations made for the extraction of
Busaka/Soil were conducted recently by using heavy machinery like
Poclain/Excavator, etc., noticed by way of excavator bucket teeth marks and
excavated undercarriage chain marks, etc. Then he asked for details of the
excavated lands by the Mandal Revenue Inspector & Mandal Surveyor of
Guduru. The Mandat Surveyor & Grama Sachivalam Surveyor replies that the
land belongs to Smt. Balla. Krishna Kumari Wlo Arjun
&Sri.Pillanagrovula.Xondaiah S/o YakoDhu have Ac.0.45.cents & Ac.0.45.Cents in
Sy.No. 88/281 & 282 of Kappaladhoddi Village, Guduru Mandal, Krishna District.
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:::t1.,:J:l[ifl,"f* the pit measurem€nts or the excavared area. rh€

No
Length in Mts Width in Mts Height in Mts Vol ume in Cum

35 13
2 35 910

25 1750Total votume
2660

S.No I Mwrum,/Bus

Accordingly, the then ADM&G, viJayawada issued Demand Notice No,No'3590/Vig/20a3, Dt. 25.02.2023ro ir," l"i*rr"^ smtBa,a Krishna Kumari,Wlo Arjun, R/o Kappatdhoddi Viila;;, Guduru Mandat & SriPifianagrovuraKondaiah s/o Ekobhu R/" ch;;-;kubmannadu virage, GuduruMandar' Krishna districtiregar excavation and rranspoftation ofMom.rmlBusaka/Matti for a euantity of 2660cums an Sy.No. gg/28 ofKappardhoddi Village, Gucruru Mandal,',xrisnna oistrict directing to pay NormarSelgfliorage Fee along with 10 flmes penalty 
", 

a.L,,.a b",o*,

2
2

i

I ala ouanrin
in Mi

Nornrrl
Seigni<rage

Fee in Rs.

nfcrinRs.
('ons idt'ra t kr DtlF(-10 \lerirl l l0 timcs l-I-rxal ino/o or j ozo on

N.S.Fft) I t.S.r..t
pemhy in
Rs.

Rs.

ll 1660 I.19.700/- 1. te.700.- I5.e t0 - ll9"t. - I 
q7firt - 1J.74.704.

ls
i I

I

l.
I

I

whereas' subsequen,y after verification of office records, the excavation, andtransportation of the 
_ 

Morrum,/Ausaka/Matti--area in Sy.No. gg/28 ofKappaldhoddi viriage, Guduru manaat, 
-'xrisina 

District over an extent oFAc'O'4s'cts& Ac'0'45'cts has._noi ,*""0 
"iv 

qr-.rry rease/Temporary permits.llence, the land owners/Rythu Smt.g.tt;-.Krtsnna Kumari tttlo Arjun&sri'PillanagrovulaKondaiah szo vatoarru-;;;";"", i,egary excavated and
::*ffi3:a 

the minor minerat prorrum/ausara/Matti from thetr tands it

The then ADilG, Vijayawada vide shorv cause Notice No.359 A/Vg/2O23, U..10'01'2023 has issued a show cause noti;;;-tne defaurters smtBalra KrishnaKumari, Wo Arjun, x/o fapparOnJOi ,i,flg., Guduru Mandat & SriPillanagrovulaKondaiah S7o Etobhu v" iir-.o"kutamannadu village, GuduruMandal, Krishna district to explain the-reason wny action shourd not be initiatedagainst the iregar excavation and rransport",,on or Morrum/Busaka/tlatti fior aQuantity of 2660cums in Sy.No.€g/2, 
"7i"pp"onoddi Milage, Guduru Mandat,Krishna Dstrict over an extent of Ac.'.as..,s d Ac.0.a5.cts under Rure 26 G) ofAPMMC Rutes, 1966 and latest 

"r"nOren." ",ii,, ,S days from the receipt ofthis ndice under the principre of Naturar rr.tii* fairing which necessary actionwi' be initiated under pro,sions of ApMMcnri.r, rseo and ratest amendments

Il""lTl;r.11;,ln:r* ADM&G, u,iayawaoa rrJI' not ."."i,ed any 
"*pr.i"tion

i

I
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It is submitted that the defaulters Smt Balla Krishna Kumari, W/o Arjun, R/oKapparc'hoddi vi*age' Guduru l'randar & sri piilanagrovura Kondaiah s/o Ekobhuvo chinnaAakuramannadu Vifiage, Guduru Mandar, Krishnahave not fumishedtheir rep'ies to the ttotices issued nor turned up to pay any amount regardingthe Demand No.359O/Vi9/2O23, Dt. 2S.O2.2023 
'of 

the ADII&G, Vijayalyada.

As the matter stood, Sri Kotari M*ralidharBabu filed OA.r,b. 19 of 2023(SZ) & IANo'51 of 2023(sz) dated 28.01-2023 before the Hon'bre NGTwith regard toillegal mining of Soit & Sand in Sy.No.87-1, B7/ZA, BB_2,86-1A, BS/4A, e8ioA,65-54, 65-58,68-28, 95-2, 85-tA, 89-38, in Kappaladocdi Vi,age, GduruMandal, Krishna District.

The Deputy Director of Mines and Geology, Vuayawar,a vide his
l"lemo. No.286/DDM-KRV2O19- 20 dated 08.03. ZO23 directed the then ADH&G,
vijayawada to submit his report on the oA.No.19 0f 2023(sz) & LA No.51 0f
2023(SZ) dated 28.01.2023 filed by Sri Kotari Muratidhar Babu

In response, on 14.03.2023 the Royalty Inspector & Surveyor of then O/o
ADi{&G, vijayawada accompanied th€ Mandar surveyor, and viilage Revenue
officer, Kappaladoddi has been comprising the Joint inspection team and
proceeded to inspect the NGT O.A. Case filed area.

Geologically the aforesaid area, is noticed that the area covers the floodplain and
surroundings of the River Krishna. The Morphological fuatures present in the
area were ffood plains, Delta lands, and undulated Terrains. The maximum
elevation of the area is +4 Mts. The area covers the soils of alluvial, black cotton
soil, sand. sandy clEys, etc.

At the tim€ of inspection, the joint inspeclion team identified the boundaries of
the R.5 No. 87-1, 87/2A,88-2,86-1A, 88/4A. 88-48, 65-5A, 65-58, 68-28, 95-
2, 85-1A, 89-38 of Kappaladoddi Viltage, Guduru Mandal, Krishna District.
Further. we have noticed two old worked pits of Soil/ Busaka one (1) in Sy.t{o.
87-2A1a, lb. 1c, 87-2A2, 87-2A5, 87-2A6a, 87-ZA6b, 87- 2A6C, et-Z,,r'.. A?-
2A3, and 86-1A and another one is in Sy No gg/2g1, 292. & 293 of
Kappaladoddi according to the revenue records. In this regard, the Manclal
surveyor and village Revenue officer provided the details of the land owner and
pattadars. Further, the surveyor of this of6ce has taken the measurements of
the excavated areas but is unable to estirnate the quantity of excavated materiel
soil/Busaka(tlixing of soil and sand) due to the stagnation of water. Therefore,
after the exhaustlon of the water storage vvill estimate the excavated quantity of
Soil/Busaka(Mixing of Soil and sand) in the excavated two old worked pits.
Finally , the loint inspeeion team concluded that the detailed survey and
insp€ction ryill bc submitted soon after exhaustion of the ryater storage in the
above said areas.
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The Hon'bte NGT mad:. orders on ZZ.OA.ZO23 rn O.A.No.19/2023(SZ) AI.A.No.51/2023(SZ) directing $re Oepartri".,.", ,,"* and ceotogy to file theirindividuat reports .un".o:ln-i!:,;;I;"-;;;'0, Jn.. ro, rhe atreged viotarionsfientioned in the application including *" ,uriorlcommunicated by the Environmenl; ;;il*..."Sffi:ff*Jf T[:reguest to take immediate necessary il;;-;;activitv at Kapparadodailv;, cuo* trl, *.*i^" ;;:,r[t:::?rltJl$i: ffI;,tr:ilff"i'ffir}#l "'En'ironmenta' L".*,r'.,rn (Ec) to the operators or

Accordingry the As per th€ instructions of the Disl,t Mines and Georogy officer,trtachitipatnam the areally.N?: ar_r, riizl,''w_2, 86_1A, as/ce. 88/+e, ss_sA, 6s-sB,6B_2a, ss-2, es-ro, es-3e, ;*,";;o*di vinase, Guduru Mandat,Krishna District have been inspected Uv t#f".nnical staff of this office on14'09'2023 regarding a petition fired before xonbre trrGT vide o.A.No.19,12023by sri Kotari Muraridhara Babu on irugar eicaration and transportation ofEarth(So,l) in the subject area.

,he reported rocation is sity:ied approrimatery one k*ometer to the north-eastof Kappaladoddi Viilage, and it is accessibbl-#-louna via cart track.

Geographically, the alleged region covers the Krishna River foodprain and itssurroundings' Rood grains, d€rta rands. and undutating terrains were themorphotogicat features for1,nd.,1 th€ area. irr. r"g,In., highest pornt is +4 Mts.The region is covered in ailuviai, btacl cononl ,l'rrJ, 
",ur, 

etc. soit.

During the course of inspection, the representative of the petit oner has shownthe a,eged area and as per the ptrysicai ouo.""iio^ there are two old abur'antworked pits were noticd in ttre subject-i." 
"*rr stagnation of water. Thevillage surveyor has reported that one pit *r*"0 in Sy.No. g7/2Ala, lb,Lc,87-2r\2,87-z*s, 87_2A6a,_ B7-2A6b, ai-zai, ir-zao, sz-z*3 & 86_tA andanother pit covered in Sy.No.88/281, 282;'aza: or Kappaladoddi ,,rr"9",Guduru Mandal, Krishna District. The pit-1 cove.eo area over an extent Ac8'rl,cents & pit-2 coveredr area for 

"n "*t"niii 0.40 Acrs, but both pats arewaterrogged and makes it impossible to access the how much quantity of soirhas been excavated rn the subJect area. ,ttoreover don,t know how much depthunder water during the course of inspection. Hence after exhaustion the water itwill be possibre to measure the how ,,,r.t qr.nuty of so, has been excavatedand transported in the subject area.

The exact depth and quantity of the pits wiil arrive after o(haustion of the water.At the time of inspection the representaur" or *," p"titioner sri Kotaru srinivasaBabu has reported that sri Karumanchi r"-..oa." n"o, Rayavaram virrage & SriArepalli Rajinikanth, Uyyuru had excavated Soif in if," subject area.
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As per records of the then ADM&G, Vlrayawada the subJect area belongs tothe followlng pattadars.

Pft -I
Excavated pit

sl.

No

Actual

extent in

Acres

87-2A1a

2 87-2A1b 0.51 I 0.40
j 3 '87-2Alc 0.50

Sy.No
covered

ntexte

acres

Name of

Owner/Pattadarn

0.41

,4
2A

2A2 0.50 i0.50

I

1

6

87-2A6c

87-2A6a 0.52 o.52

87-2A6b 0.67 0.67

87-2A4 
r

0 a7-2A3 1,07 1.O7

11 86-1A 5.92 0.65

t2 86-1A 1.60

Balla Ramachandra Rao

Balla Sarojini

Baila Rajamma

0.50 Bethala Jyothi

: BusamAgastaiah

Bethala Rajye Lakshmi

Balla Nirmala

0.50 GomathotiAnasuya

0.90 Nandyala Satyanarayana

KotariPrasada Rao

--+
I

87-

87 5
-,.

5

7

600

1.Ol

5.92
I

-

1 0.51. arna, W,/o Vasantha Rao0.40 Balla Suv

l? 86- 1A 5.92

KarumanchiKameswara Rao
t\ ?r't Sarnrncta Aparna

Total Excavated Extent 8.41 Acres

Pit -2

si.

No
Sy.No

acres

88-281 0.45 .30

88-282 0.45 0.38

88-283 0.45 0.38

Total Excavated Extent 1.06

Excavated pit

covered Name of

extent in Owner/Pattadar
n

Actual

extent

Acres

the Land

Balla Krishna Kumari

Pi!lanarovulaKondaiah

Bethala Xumari

I

I

2

;-a
t

i 0.60
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In view of the above tl
transportedwirtaken"-":";::"tTtlil:;:il':l',:::,.il";::f 

"iTarriviog the excavated quantity in the subject area, the necessry action will be

;:L:t 
concemed pattadars issued bv the Tahsirdar, Guduru Mandar, Krishna

This is submited for favor of information and to take necessary action on the

m,,iflrl:,.un 
*o*n r4uratidhar Babu in rhe Hon,bre ,rationar creen

^& 8;"* p-,*r,
P "[:.,fi I'&T,*r",g,mx. (F.A.c),
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The following photographs are pertains to the pit _1 in Kappaladoddi
Village, Guduru Mandal, Krishna District with stagnation of water.
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Annexure- 7
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